1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFAL BENCH, NEW.DELHI

Re gnisNowOA T37/19%1 " Date of decision:04.09.1992
Shri Shiv Shankar ' g wedhpplicant

Vs,
Directer, Solar Energy Cenire, iwerlespondents

Department of Noneconventional
Energy Seurces

Ferx tﬁe Applicant iwhisShri DRy Gupta,
: ' Counsel
For the Respondents ' weleShri P.P. Knurane,
Counsel
QRRBAN:

THE HON'BLE WR. P.K, KAHTHA, VICE CHAIRMAN(J)

THE HON'BLE MR. BaMs DHOUNDIYAL , ADMINISTRATIVE MEMBER
1, wWhethexr Reporters of local papers may be allowed to

see¢ the Judgment? ¢
2ii Te be referred to the Reporters or not?(C

JUDGMENT
(of the Bench delivered by Hon'ble Shri P.i,
Kartha, Vice Chairman(J))

The applicant who has weorked as Gardner {frem
L15Se1989 to 3050551990 and thereafter as Gaxden
Supervisor upte 19.351991 is aggrieved by the impugnea
oxder ¢f termination ef/his services with effect from
193419915 No show cause notice was issued to him
before his services were terminatedy
24 . We have gone through the records of the case
and have heard the learned counsel of both paxties,

The respondents have not filed comter-affidavit despite

adequate time given to them; On going through
. .

‘\X/\/ :\\

N ; . Lo
: > SR P : ¥
A et wdgl et L ot L 38 e <1 Ca el




2
AN}
.

&)

the recerds of tﬁe case, it is noticed that the
Tespondent s ﬁad given a ceitificate as regards the
period eof éervice rendered by the applicant as
Gardrer/Garden Superviser from 13%.1989 to 19.3,1991.
The applicant has stated in para 4 of MP 216/1992
that after terminating his services, the respondents

have engaged 4 fresh recruits as underse

N ame ’ Date from which recruited
kahender from 15531991

Sukh Pal from 1591991

Madan Pal from lyl0pl9o9l
Saraeuddin from 24i,104,1991%,

35 In the light of the facts placed before usy

the gpplication is dispesed of with the direction to
+he Qespondénts te consider engaging the applicant as
Gardner/Garden Superviser in case the respondents have
engaged fresh recruits fer deing the game type of work
which the applicant had been perferming at the time of
termination ei Qis servicesy In that event, the applicent
shall be continued to be engaged as Gardner/Garden |
Superviser s¢ leng as the respondents need the

services ef such a person and in preference to persons

with lesser length ef service and outsidersy The interim

order passed on 26031991 is.hereby made abselutey

There will be no order as to cestsi
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